" I TEM NO. 8 COURT NO. 5 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C) No.14690/2014

(Arising out of inmpugned final judgnment and order dated 20/01/2014
in WPC No. 3020/ 2014 passed by the Hi gh Court of Judicature at

Al | ahabad)

M S. PANTALOON RETAIL (1) LTD. Petitioner(s)
VERSUS

CH EF CONTRCOLL. REV. AUTH. & ORS. Respondent ( s)

(Wth appln. (s) for exenption fromfiling OT. and interimrelief
and office report)

WTH S. L. P. (C) No. 36460/ 2012

(Wth appln.(s) for exenption fromfiling OT. and appln.(s) for
perm ssion to file additional docunents and appln.(s) for stay and
interimrelief and office report)

Dat e: 04/08/ 2015 These petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DI PAK M SRA
HON BLE MR JUSTI CE PRAFULLA C. PANT

For Petitioner(s)
Shant anu Sagar, AOR

SLP 36460/ 12 Chandra Prakash, AOR

For Respondent (s) Reena Si ngh, AAG

Abhi nav Mali k, Adv.

Sakshi M, Adv.

Ravi Prakash Mehrotra, AOR

SFSF S %

UPON hearing the counsel the Court made the follow ng
ORDER

List the matters after two weeks, as prayed for by
Ms. Reena Singh, |learned Additional Advocate General for the
State of U.P.
Signature Not Verified

Digitally signed by
Chet an Kumar

Dat e: 2015. 08. 04
17:45:00 I ST
Reason:

(Chetan Kunar) (H. S. Parasher)
Court Master Court Master



